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(b) Gypsum is at present worked 
.from four areas. 

CHOWKIDARS 
•1%6t. Shri Valla&haras: Will the 

Minister of Defeace be pleased t<> 
6tate: 

-(a) whether it Is a fact that chowltl
.clars working in the barracks and 
�tores are not allowed to avail them
.selves of the weekly and gazetted 
holidays and recess for meals; 

(b) whether hours of work have 
been ftxed for the chowkidars and 1f 
.-.o. whether such hours are enforced; 

·(c) whether it is a fact that these 
.employees are eraded as temporary, 
:reeular temporary and casual workers 

· ,and whether it Is the policy of Gov
,emment to keep them non-permanent; 

(d) whether the employees have 
:been allowed to avail themselves of 
ttheir earned leave since 1st August, 
1949; and 

( e) if not, the reasons thereof? 

Tbe l>eput7 Miais&er of Defellee (Sllri 
:Satish Cha:adra): (a) Chowkldars 
.employed in Store Yards and Store De
:POts are allowed the weekly and eazet
ied holidays by rotation. Those employ
ed to look after vacant buildings are 
allowed to stay on the premises with 
their families and are not given boll· 
days regularlY, though leave of absence 
is granted when required. Although 
technica!ly on duty au the 24 hours, 
·.the entire period for them is a recess. 

(b) They are generally employed for 
:8 hours a day except those looking after 
the vacant buildings. 

(c) They are classified as permanent, 
quasi-permanent, temporary and casual. 
Some of them become permanent when 

·vacancies are available. 
(d) Yes. 
{e) Does not arise. 

LAND ACQUISITION 
•1zc. 8Jart Kanavade PaW: Will 

-the Minister of Defence be pleased to 
state: 

(a) how many villages have lost 
-their crop-cultivating land, due to 

the acquisition of the same by the 
Government of India for the purpose 
of Karjune-khare Armament Ranges 
in Alunadnagar District; 

(b) whether it is the intention of 
Government to return all or some of 
these lands in the near future. and 

(c) whether the Government of 
lndia have granted any compensation 
for the acquired land? 

The Deputy Mlnis&er or Defence 
(Sardar Majlthia): (a) The number of 
the villages is 13. The lands have not 

so far been acquired but continue to 
be held under requisition . 

(b) No. 

(c) Does not arise as lands are not 
acquired. The land owners are paid 
recurring compensation on account of 
requisitioning. 

V.,MMUNITY PRop!crs ANO GoYUNMENT 
SERVANTS 

•1%63. Shri Muai.1wa1117: Will the 
Minister of Dome Affairs be pleased 
to state whether it is a fact that Gov
ernment Servants are not banned 
from raising subscriptions or partici
pating in such activities in the Com
munity Project Schemes, under the 
Five Year Plan? 

TIie M.lnister or Dome Affairs and 
States (Dr. K.a*ja.): There is no such 
general ban. A copy of the relevant 
orders on the subject Is placed on the 
Table of the House. [See Appendix 
V, annexure No. 49.] 

CONFlRMATION OF EMPLOYEES 

•1264. Dr. Llmka Sunclaram: (a) 
Will the Minister of Dome Affairs be 
pleased to state whether it is a fact 
that a wee number of employees re
cruited during war in certain subordi
nate Departments of the Government 
of lndia have been conftrmed although 
tbey did not p0ssess the minimum 
academic quallftcatlons? 

(b) ls it a fact that this concession 
has been denied to some of the senior 
clerks of the 1ame category in the 
Secretariat and if so, why? 




